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Jaipur, September 11, 2009

No. F. 2 (24) Vidhi/2/2009.- The following Act of the
Rajasthan State Legislature which received the assent of the
Governor on the 11" day of September, 2009 is hereby published
for general information:-

THE RAJASTHAN COURT FEES AND SUITS

VALUATION (AMENDMENT) ACT, 2009
(Act No. 19 of 2009)

[Received the assent of the Governor on the 11™ day of
September, 2009]

An
Act

further to amend the Rajasthan Court Fees and Suits Valuation
Act 1961.



Be it enacted by‘ the Rajasthan State Legislature in the
Sixtieth Year of the Republic of India, as follows:—

1. Short title and commencement.—(1) This Act may be
called the Rajasthan Court Fees and Suits Valuation (Amendment)
Act, 2009.

(2) It shall come into force at once.

2. Addition of new section 65B in Rajasthan Act No. 23
of 1961.—After the existing section 65A of the Rajasthan Court
Fees and Suits Valuation Act. 1961 (Act. No. 23 of 1961), the
following new section 65B shall be added, namely:—

"65B. Refund of I'ee.— Where the Court refers the parties
to a suit to any one of the mode of settlement of dispute referred to
in section 89 of the Code of Civil Procedure, 1908 (Central Act
No. 5 of 1908) and the matter is settled by one of the modes
provided under section 89 of the Code of Civil Procedure, the
plaintiff shall be entitled to a certificate from the Court authorising
him to receive back from the Collector, the full amount of the fee
paid in respect of such plaint.".

U, Q. BT,

Principal Secretary to the Goverament.
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